)

OPEN COURT
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD
Dated: This the 175 day of NOVEMBER 2006.
Original Application No. 1024 of 2006
Hon’ble Mr. P.K. Chatterji, Member (A)
Arun Kumar Bharti, S/o late Ram Roop Ram,
R/o Village Kazipur,
Post Office-Sogai (Saidraja),
Distt: Chandauli.
. Applicants
By Adw: Srich.kK. Mishra
Vi B RESENESS
fle Unientof Endia threough iEs ChicfiSecretanry,
(Defence Department),
NEW DELHI.
2 The Comptroller and Audit General of India,
10, Bahadur Shah Zafar Marg,
Indra Prastha Head Office,
NEW DELHT.
3 The Director General of Audi, Defence Services,
I.-II Block, Brassey Avenue,
NEW DELHI.
4. The Principal Director of Audit,

(Ordnance Factories), 10-A, Shaheed Khudi Ram
Boas Road, 6" Floor (East Wing),

KOLKATA.

5% Director (Audit), Ordnance Depot, -
Upaskar Bhawan,
KANPUR.

Respondents
By Adw: Szi S: Singh
ORDER
The applicant in this OA has made a

O
representation for job under compassionate quota after

~
the death of his father, who was working as Assistant

Audit Officer 1in the office of Director Audit,

Ordnance Depot, Upskar Bhawan, Kanpur. He died on

A_/Q\/éi !
REEV




28.09.2004 and, thereafter, the applicant made a
representation before the respondent No. 5 to provide

him job under compassionate quota.

2 The applicant says that although his
representation is lying with the respondents for quite
some time%, it has “still not been: disposed of. The
aepplicant Burther  Dbreught ¢ to* Fhe” noticestiof = Ehe
Tribunal that some clarifications which were sought by
the respondents from the applicant regarding other
details of the deceased employee, has already been
furnished and, therefore, his application is complete.
The applicant further says that he will be satisﬁyéif
a direction it given to the respondents for
considering his representation for job under

compassionate quota.

S I, therefore, direct the respondent No. 5 i.e.
Director (Audit), Ordnance Depot, Upaskar Bhawan,
Kanpur, to consider the representation of the
applitcapt wim the  filrst meeting of the Committee
concerna that will take place hereafter, take
appropriate decision admissible under rules and
intimate the decision to the applicant. The applicant
is also advised to send another copy o ahils
representation to respondent No. 5 with all requisite
records at the earliest alongwith copy of Ehis order:.

No cost.
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